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Shri V.K. Majotra:

Tearned counzel heard.

2 OA-2120/2001 was allowed vide order dated 21.4.2003 with the following

" directions to the respondents:-

“4. In view of the fact that the applicant is m.ly ragistered in the Employment
Fxchange, impugned order cannot stand and the OA deserves to be allowed.
Ar:f@”’mgh 1 allow the DA and direct the respondents to re-engage the
3pﬂ1§v‘a.1t in preference to freshers and juniors ag and when any vacancy
becomes available”
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In their reply affidavit, respondents have stated thai in compliance of
directions of thiz Tribuaal in another case, three persens were regularized on
26.7.2004 against three posts wef 15.6.2001, 15.6.2001 and 16.7.2001. It has been

g

siated m the re Ji_v affidavit that no post in the grade of Peon has fallen vacant after
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tification dated 23.2.2004 (Annexure B-3) shall be Withdi'asm. 1t iz alzo
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assured that on availability of the first vacancy, the cace of the applicant regarding
appoinfment az Peon shall be considered as per the directions of this Conr,

mconformify with the miez

4. In view of the azsprance regarding cancellation of Annexnre P-3 and also

consideration of applicant’s case for regularization, theze contempt proceedings are

dropped and notices fo the respondents are discharged.
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